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MAHARASHI‘RA LEGISLATURE SECRETARIAT :

The fo]lowmg Bill was mtroduCed m the Maharashtra Leglslsze As@embly on.
25th March 1988 T .

L A BILLNO,VII[OF1988
A4 BILL -

to provzde for Regulatzon and ‘Control.- of acttvztzes of prostztutes “and brothels -
wzth a vzew to prevent the growth of disease known as Acquzred Immumty g
Deﬁczency Syndrome (AIDS) S

WHEREAS 1t is’ expedxent to prov1de for regulatlon and control of the ac’uvmes
‘of the prostitutes and brothels in the State with a view to prevent the growth-of
- desease known as Acquired Immunity Deficiency Syndrome; It is hereby enacted
‘in the Thlrty-nmth Year of the Republic of India as follows:— =
. (I) This Act.may be called the Maharashtra Regulatmn and Control of the Short title )
Actlvmes of the Prostitutes and Brothels Act, 1988. » o 2’;;01%:;10%_,

(2) Itjextends to the whole of the State of Maharashtra N .ment. = -

i (3) It shall come into force’ on such date as the State Government may, by notl- .
fication in the O_ﬁiczal Gazette appomt

AT T
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 Definitions. 2, 1In this Act, unless the coritext otherwise requires,—

, (a) Prostitution > means and includes the profession carried by a woman
to have a sexual intercourse with a man with or w1thout consideration: wrth the
knowledge that such person 1s not her husband.

(b) Prostltute means’ a woman engaged i in the professmn of prost1tutron ,

, (c) Reglstered Instrtutlons means the mstrtutrons wlnch are regrstered under
, thlS Act O : _ : o

(d) © Appropriate Authonty means an authonty Wthh is so empowered for '
. the purposes of thls Act. ' . : o

Edmltmltsory 3 Every woman engaged in the business of prostltutlon shall regrster her busmess _
(RegIStration. «with such authority as may be empowered in this behalf by the State Government
- and the authonty S0 empowered shall keep a regxster of the prostltutes regrstered :

w1th him. . . , .

Age lu.mt ‘4, No woman shall engage in busmess of prostltutron unless she attains the - )
age of 21 years i :

Dl;play 5. The person in- charge of: brothel shall display a. hst of the prostltutes in the’
- Ooflist. prothel along with their age in the place where the busmess of pros’ututron is carried..
- . on. R .

B Med_iﬁl 6. Every woman engaged in the busmess of prostltutlon shall undergo medlcalf
Xamination: examination after every three months. Such medrcaI exammatron shall be conducted :
: ‘bya lady doctor ‘ : : R

Penalty. - 7 The contraventron of any of the provrslons of sectlons 3 4 5 and 6 shall be
a cognizable offence and the offender on conviction shall be pumshable with.im--
-prisonment for one month with or without fine for first offence and for second
or subsequent offences, with imprisonment for at least three months but not exceed-

» mg six months with or without fine. - S s -

Powerto’ 8, (I) The ‘State Government may, subject to the condltton of prevrous pubh-
: makerules cation in the Official Gazeite, make rule for carrymg into effect the provxslons of -
(thls Act;” s

Q) Every rule made under this Act shall be la1d as soon as may be after itis made :

- before:each house of the State: Legislature while it is in session for a total period: of -

" thirty days whrch may be comprlsed in one session or in two successive sessions and
if before the expiry of the session in which it is so laid or the session immediately

‘following, both houses agree in making any modification in the rule or both houses

agree that the rule should not be made, the rule shall, from the date of publication of .
a notification in the Official Gazette of such decision, have effect, only in such modi-
fied form, or be of no effect, as the case may be, so however that any such modification -
. ‘ot annulment shall bé without prejudice to the validity of anythmg done or omrtted _
to be done: under that rule
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STATEMENT OF OBJECTS AND REASONS.

. The object in brmgmg thls leglslatxon is to prevent and control the growth of the
Acquired Immunity Deficiency Syndrome (A.1.D.S.) disease. The medical experts have
- opined that the main cause of this disease is‘common prostitution. About ninety -

per cent of prostitutes are suffering from venereal - diseases. ‘It is also reported that

about one lakh common prostitutes are found in Bombay and they are the major
cause of worry for medical authorities.. There is no legislation to register these - -
_ prostitutes from which the authorities could find out the exact number of pros-
titutes who  are suffering from venereal diseases. In view of imminent danger of
. .spread of A.LD.S. it has become Very 1mportant and neceSSary to have such -
~~legnslat10n

* Hence this -Bm, :

| | ‘M. V. TEMURDE,
Bombay, dated the 15th March 1988, - -Member-in-charge. . -
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B MEMORANDUM REGARDING DELEGATED LEGISLATION v

-

The B111 mvolves followmg proposa.ls for delegatron of Leglslatlve powers —_

Clause 1(3) —ThlS clause ptovrdes that the Act shall ‘come 1nto force on such -

: date as the State Government may, by notrﬁcatron in the Oﬁ‘iczal Gazette, appomt :

‘, . Clause 8. —The clause empowers the State Government to make rules to carry ‘
: out the purposes of. thxs Act , '

The above proposals are: of normal character

o fBHA.SKARSHETYEYIA-.
"~ Bombay, dated the 25th March 1988. o - Secretary-(I),
. : : L ~ ‘ Maharashtra Leglslatrve Assembly
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